ECIR : DAI-2020-A-0008

u/s : TAof P.C. Act KUMA
CBI Vs. Mukesh Kumar &mﬁ%u&
Room No. 503, Rouse Avenus Count
Deen Dayal Upathyay Mam, New Dab
13.07.2020

Matter is taken up today and the i

_ proceedings are
cpndqcted through Video Conferencing (CISCO WEBEX) gas per
directions of Hon'ble High Court issued vide Circular
No.16/DHC/2020 dated 13.06.2020 in view of the pandemic Covid-

19.

Present : Sh. Navin Kumar Giri, Ld. PP for CBI.
Sh. Satish Kumar, [.d. Counsel for accused

Mukesh Kumar.

Ld. Counsel for CBI submits that he could not send copy of reply
to Ld. Counsel for accused. He submits that he is sending the reply to Ld.

Counsel for accused through email.

[.d. Counsel for accused submits that he has filed an application

for release of two mobile phones and cash of Rs.16,000/- which were seized at

the time of personal search of accused on 17.02,.2020. Ld. Counsel for accused

further submits that the aforesaid items are no more required for the purpose of

.

investigation and are liable to be released.

Reply has already been filed by CBL




Ld. Counsel for CB1 submits that during p
accused, two mobile phones. and Rs.16,000/-

(7 GC notes usz 2000/ fmid Won il
GC notes of Rs. 500/-) Wﬂremmd&omthamm Ld. Counsel for CBI
submits that accused was in regular touch 1se s

incﬁminmjpg material is,fmmd themin,-ﬂu said iﬂ.ﬂbﬂe ones would e 1
upon for the purpose of trial.

he needs one month’s tum to check the detﬂits
phone. Ld. PP further submits that CBI has no objection if
Rs.16,000/- is released to the accused.
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At this stage Ld. PP for CBI has pointed umﬁlatthammmy
coordinate with 10 and 10 will release the said money to accused.

Copy of this order be sent to Ld. PP for CBI as well as m,_
Counsel for accused. :

Signed copy of this order is bein
Ahlmad of this Court with direction to send the s
District Court, RADC for uploading on official v
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